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Item No.8                 (Pune Bench)  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

 

[Through Physical Hearing (With Hybrid Option)] 
 

 

ORIGINAL APPLICATION NO.108 OF 2023 (WZ) 
 

Nitin Nanaso Phalke       …. Applicant 

                                  
      Versus 

 
MoEF&CC & Ors.       .…Respondents 
 

 

Date of hearing  : 25.04.2024 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 
 

 
 
 

Applicant         :  Mr. Ayan Poddar, Advocate 
                           
Respondent     :   Mr. Nitin Sardesai, Senior Advocate along with Mr. Pourush 

                           Ranka, Advocate for R-10 
                                     

 

ORDER 

 

1. Learned counsel Mr. Pourush Ranka for respondent No.10 – 

Rajendrasinh Bhamboo Infra Pvt Ltd has sent us an e-mail 

dated24.04.2024 seeking immediate listing of the present matter for 

hearing to press I.A. No.79 of 2024 wherein it is prayed that the original 

applicant namely Nitin Nanaso Phalke has no locus as well as credential 

to maintain the present Original Application and that the same is being 

presented at the instance of respondent No.11 – Dattatray G. Phalke.  

Therefore, the Original Application be dismissed with exemplary costs 

and punitive action be initiated against the original applicant as well as 

respondent No.11. 

2.  The learned senior counsel for respondent No.10 has pointed out 

that respondent No.11 in the present Original Application – Dattatray G. 

Phalke had earlier filed Original Application No.74 of 2023 alongwith I.A. 

No.128/2023 and while allowing said I.A., vide order dated 05.10.2023, 

this Tribunal has held that the applicant does not have locus standi as 

well as credential to file the said Original Application.  It is argued that 
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this finding is given by this Tribunal on an application moved by the 

learned counsel alleging that the applicant – Dattatray G. Phalke was an 

extortionist. 

3. Learned counsel for respondent No.10 submits that now 

respondent No.11 – Dattatray G. Phalke has got the present Original 

Application No.108/2023 filed through another person namely Nitin 

Nanaso Phalke and for this, he has drawn our attention to mobile 

number of respondent No.11 being 90498061120 being the same which 

is shown as that of the original applicant in the application under RTI 

(Annexure A-23). 

4. Thereafter, the learned counsel for respondent No.10 has drawn 

our attention to the fact that when he moved I.A o.79/2024 with the 

above mentioned prayers, a copy of the same was sent to the applicant of 

the present Original Application and in response to that, he wrote back 

vide e-mail dated 24.04.2024, as “please remove my email id from the list. 

You may need to be find correct one for concerned person”.   

5. In the meantime, while this order was being dictated, the learned 

counsel for the applicant in present Original Application, Mr. Ayan 

Poddar appeared through VC and states that he has been served copy of 

I.A. No.79/2024 and would like to file objections against the same for 

which two weeks’ time be allowed. The same is allowed. 

6. On the next date, the applicant – Nitin Nanaso Phalke shall appear 

in person before us. 

7. Put up this matter for next consideration on 22.08.2024.                                  

                             

      Dinesh Kumar Singh, JM 
 

 

 
 

 
 

 

 

 
 

 

 

 

Dr. Vijay Kulkarni, EM 
 

April 25, 2024 
O.A. No.108/2023 (WZ) 
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               Item No.5                                (Pune Bench)  

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

[Through Physical Hearing (with Hybrid Option)] 

 
ORIGINAL APPLICATION NO.108 OF 2023 (WZ) 

WITH 

I.A. NO.79/2024 IN O.A.NO.108/2023 (WZ) 
 

Nitin Nanaso Phalke           …. Applicant  
    

Versus 

 
MoEF&CC & Ors.              .…Respondents 

 
Date of Hearing  : 22.08.2024 
 
CORAM : HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
               HON’BLE  DR. VIJAY KULKARNI, EXPERT MEMBER 
 

Applicant          :  Mr. Ayan Poddar, Advocate along with applicant in person 
 

Respondents     :  Mr. Aniruddha Kulkarni, Advocate for R-2 and R-3 

                            Ms. Manasi Joshi, Advocate for R-4 and R-5 

                            Ms. S.B. Vaidya-Pandit, Advocate for R-6, R-7 and R-8 

                            Mr. Nitin Sardesai, Senior Advocate along with 

                            Mr. Pourush Ranka, Advocate for R-10 

 

 
ORDER 

 
 

1. In pursuance of our previous order dated 25.04.2024, the applicant 

Nitin Nanaso Phalke is present in person before us and stated that it is he 

only who has filed the present Original Application on his own and not at the 

instance of respondent No.11 – Dattatray G. Phalke.  He also stated that the 

mobile number of respondent No.11 and his mobile number are different.  

He has also shown his Aadhar card in which address is found to be the same 

which is recorded in the Original Application.  He also clarified that he is not 

related to respondent Nos.11, 12 and 13 in the present O.A.  We direct him 

to file an affidavit stating all these facts within a week from the date of 

uploading of this order. 

2. It is also apprised to us by the applicant that by mistake,  his e-mail id 

is recorded wrongly in the array of parties as nitinphalke@gmail.com 

although it is actually nitinnphalke@gmail.com.  Therefore, we direct the 
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Registry and the parties,  which are being represented by their respective 

counsel before us,  to correct the said e-mail address of the applicant 

accordingly so that future correspondence shall be made properly on the 

correct e-mail address of the applicant.    

3.  The Joint Committee, which was constituted by us vide order dated 

29.02.2024, has submitted its report dated 20.08.2024, wherein it is 

indicated that the report was directed to be submitted on following two 

points: 

“Point no.1 : What is the actual quantity of stone, which has been 

mined by the Project Proponent 

Point No.2 :   Market value of the mined stone by the Project Proponent”   

 

4. Out of these two points, only point no.1 has been responded by 

submitting in that report that the total volume of mined stone is 393935.664 

CUM and in bras, the same is stated to be 139059.289 bras, but they have not 

given the market valuation of the same.  We direct them to submit additional 

report stating therein the market value of the said quantity of mined stone.  We 

further want them to submit by way of an affidavit as to whether royalty has 

been paid on the entire quantity of the stone which has been mined.  These facts 

shall be submitted by the Joint Committee in their affidavit/report. 

5. The learned counsel for the applicant submits that he would file the reply 

against the application filed by respondent No.10 wherein allegation is made 

that the Original Application has been got filed through present applicant on 

behalf of respondent No.11.  He may file the said reply before the  next date. 

6. The learned counsel for the applicant further submits that as the queries 

put forth by this Tribunal have been clarified by the applicant by personally 

appearing before this Tribunal today, his personal appearance henceforth may 

be dispensed with.  We accordingly dispense with the personal appearance of 

the applicant.  

7.  From the side of respondent No.1 – MoEF&CC,  learned counsel Mr. 

Pushkal Mishra has appeared. 
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8. From the side of respondent No.2 – Principal Secretary, Ministry of 

Environment & Climate Change, Government of Maharashtra and respondent 

No.3 – SEIAA, Maharashtra, learned counsel Mr. Aniruddha Kulkarni has 

appeared and states that he has not received copy of the Original Application 

and the documents annexed therewith.  We direct the learned counsel for the 

applicant to serve copies of the Original Application as well as the documents to 

the learned counsel for respondent Nos.2 and 3 through e-mail. 

9. From the side of respondent Nos.4 and 5 – MPCB, learned counsel Ms. 

Manasi Joshi has appeared. 

10. From the side of respondent No.6-District Collector, Pune, respondent 

No.7 – Tahsildar, Shirur and respondent No.8 – District Mining Officer, Pune, 

learned counsel Ms. S.B. Vaidya-Pandit has appeared. 

11. From the side of respondent No.9 – Chief General Manager (Tech), NHAI, 

none has appeared. 

12. From the side of respondent No.10 – Rajendrasinh Bhamboo Infra Pvt 

Ltd., learned senior counsel Mr. Nitin Sardesai has appeared. 

13. From the side of respondent Nos.11 to 13, none has appeared, despite 

sufficient service. 

14. Put up this matter for next consideration on 10.01.2025. 

   

             Dinesh Kumar Singh, JM 

 

 
            Dr. Vijay Kulkarni, EM 

 
August 22, 2024 
O.A. No.108/2023 (WZ) 
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